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Before Hon’ble Chairman, National Green Tribunal, New Delhi

OA 814 of 2024
AFFIDAVIT

I, Naresh Kadyan Son of Late Shri Om Parkash Kadyan, Retired Commissioner
of Bharat Scouts and Guides, Haryana, C- 38, Rose Apartment, Delhi- 110085,
do hereby solemnly affirm and state on oath as under:

It is humbly submitted that:

1. Dr. Alka Rao, now serving as public servant, designated as Advisor
(Science & Standards & Regulations), under the administration of the Food
Safety and Standards Authority of India (FSSAI), which is a statutory body
under the administration of the Ministry of Health and Family Welfare,
Government of India, which regulates the manufacture, storage,
distribution, sale, and import of food articles, while also establishing
standards to ensure food safety.

2. Dr. Alka Rao, appointed as Non official members under clause (d) of sub-
section (4) of section 8, as per Notification, bearing No. S.O. 289(E), dated
15-1-2025, by the MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE.

Place: Ahmedabad.
Date: 8-2-2025.

) a7

Naresh Kadyan
Deponent

VERIFICATION

I, Naresh Kadyan on solemn affirmation and oath state that all the facts stated
above are correct to the best of my knowledge and belief and nothing is false or
concealed. The contents being true | swear this affidavit. Solemnly affirmed at
Ahmedabad on 8th day of February 2025.
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Naresh Kadyan
Deponent
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TN, A 3 TAATg TREdT HATAH
g

7% feeett, 15 ST, 2025

FT.3M. 289(37).— Frard T, S Afaear stfafaaw, 2002 (2003 FT1 18) &t &m=T 4 #ir 3U-
T (1) 3T (4) F TfT AT F TSI, T, TET-2, G2 3, IT-GT (i) H THIIAT A=A HeAT
FLAT. 1147(3), A 01 TR, 2003 FRT T S Afarerar arfesror it e&ma= T #7312 |

AY FRT RN F GHI-GAT TT 3H UTEHOT F GEEdl [\ FA 6 gag H @ree
EIPE RIS I

qa, qq; wearg g, Afaw Bfaear stz 2002 (2003 1 18) Fit =T 8 Fr IT-4TT (4)
FTT W& ATREAT T TART F:3d g0 Aaforfad aaedt &1 g ST fAfaredr stiesror § [ #2dt g e
TH TS & O[T AT IHIT 6 ARl TATa0r 3T a7 HATAd, i A=A §eq1 F1.3T. 1147 (3),
e 01 3=<Fa<, 2003 ot demas Fed g, i -

413 G1/2025 @)
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1. 3% AfIg=AT ®, F "9=1T (1) T (16) 3% qoa:y gfafs=i & v uv, FMufofe 77 ge i
stafeaT Tt STusfy, srarfa -

1T 8 Fit IU-ETRT (4) F G (F) & el sreaer & &9 # Rges g7

(1) =7 =T == T5l, Aeq9 (@@ 01.07.2025 )

1T 8 Fit IU-4TT (4) F T (@) F 7efiv s oo aaew

(2)  F FATAT ST O Fedmor wATET § F qqEaT i forer st @ ata,
AT TLHIY

(3)  FU ¥ FrET Fearor T # Fi =X e Fieamor w1 & Fated 99 qi=a, IRd
qATFY,

(4) Y §ATAT H Agds, AT, Frg, "qar [, TR a9 et T e grearaedt
T | HITET Hh ar=d, AT GFTY,

(5) S ITRNIRERT oW T & S/ STt g & Haterd S99 ai=a, 9d 93T

(6)  TIAEI, a9 AR FAaTg TRAAT HATAT H TG0 3T A TRaad w1 F gafed
T a9, AT 9

(7)  OFTEY, A9 Y AAAg TEdd JATAT H A9 ST a9 S w1 | 96i9q 9@ g 946
qf=a, AT G

(8)  UITAYY, A ¥ TAATY TRAAT HATAT H AT T ATIIehT ATEATT 32 forear aivwg i
H GaTErd ek af=d, AT aE

(9) T S HATAT § T A=, AT TLHIY
(10)  9=THAT TS HATAT H FIh A1=1a, A A
(11) TS & SrRnReEn #=me & @R & el G § g9 af=a, 97 9@,

(12) T39I ST WTRRER S5 |§ JA7HE 3T SR Sqadr ®1 § qafdd 99 94,
HILT LT

(13)  SHSATAT F FATAT § HIYh A=, AT TLHTY,

T 8 Y IT-GTRT (4) F GE () F TefI7 AT FohIToh AT I AIh 957

(14) geg-Af=a, eI T 39 Afaedar 9

(15) HEHF-A=E, TRUMFA T T 3 fafaear s

(16) AEE-A=E, AHAATE 1T o7 Afeear are

(17) FEEI-f=E, §9 757 87 JASHM 7 MHEr 517 89 59 Afaear 1
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g 8 FY ST-LTT (4) F G (F) F el A-TChr) a8+
(18)  =f. srewr T (@ 05.09.2026 TF)
(19)  =f. ST FAW FATer=ATH (A= 05.09.2026 TF)
(20) -
(21) =t T SAeft (AT 05.09.2026 @)
(22) AT gEH AT, TTHET (ari@ 05.09.2026 )

1T 8 FT IT-4TRT (4) F &< (F) F orefiw aeew of=a
(23) =T, &Y. ATATSHT, AEEF-TT=T
2. IET T FIERTA 61 AT TH ATALAAT 6 T7 1 % T ITh 77 & FTHA ST Tafdr grmn

[T, 7. 91-22018/46/2003-CSC(BC) Vol. 1]
T T HISTAT AATEH/AATAF 'S

feoqur — g SfeR=ET AT F TSI, AETIR, AN 2, @ 3, IT-GT (i) H ATEEAT HEAT FL
1147(37), @ 01 srFga?, 2003 GRT THIAT & T2 off i Torra ATeg==T Fear Hr.3. 497(3),
AETE 15 10T 2004; FT.391. 262(37), TR 22 FLET, 2007; F1.3M. 389(3), A& 15 HZa<T, 2010;
T, 3299(3), AHIE 31 3k, 2013; F1.31. 1351(31), ar<r@ 07 ¥, 2016; F1.3M. 897(3), are
21 ATH, 2017; F1.3M. 1850 (31), a<r@ 11 A, 2020; Fr.am. 1720(3), arir@ 30 o5«, 2021 T
Torrtera 1 7 off o efaw a F1.3m. 4037(3), A 06 Rrdaw 2023 T genrtara £ 1S oft |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION

New Delhi, the 15th January, 2025

S.0. 289(E)— WHEREAS the Central Government established the National Biodiversity Authority under
sub-sections (1) and (4) of section 4 of the Biological Diversity Act, 2002 (18 of 2003) vide notification number
S.0. 1147(E), dated the 1%t October, 2003 published in the Gazette of India, Extraordinary, Part-11, Section 3, Sub-
section (ii);

AND WHEREAS the Central Government has issued various naotification in this regard to appoint the
members of the Authority from time to time;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (4) of section 8 of the Biological
Diversity Act, 2002 (18 of 2003), the Central Government hereby appoints the following members to the National
Biodiversity Authority and for that purpose makes the following further amendment in the notification of the
Government of India in the erstwhile Ministry of Environment and Forests number S.0. 1147 (E), dated the 1%
October, 2003, namely:-

1. In the said notification, for serial numbers (1) to (16) and the entries relating thereto, the following
serial numbers and entries shall be substituted, namely:-

Member appointed as a Chairperson under clause (a) of sub- section (4) of section 8:
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(D Shri C. Achalender Reddy, Chairperson (upto 01.07.2025)
Ex officio members appointed under clause (b) of sub-section (4) of section 8:

2 Joint Secretary to the Government of India dealing with the Agricultural Research and
Education in the Ministry of Agriculture and Farmers Welfare;

€)) Joint Secretary to the Government of India dealing with the Agriculture and Farmers Welfare
in the Department of Agriculture, Cooperation and Farmers Welfare;

4) Joint Secretary to the Government of India dealing with the Ayurveda, Unani, Siddha, Sowa
Rigpa, Yoga and Naturopathy and Homoeopathy in the Ministry of AYUSH,;

5) Joint Secretary to the Government of India dealing with the Biotechnology in the Department
of Biotechnology;

(6) Joint Secretary to the Government of India dealing with the Environment and Climate
Change in the Ministry of Environment, Forest and Climate Change;

@) Joint Secretary to the Government of India dealing with the Forests and Wildlife in the
Ministry of Environment, Forest and Climate Change;

(8) Joint Secretary to the Government of India dealing with the Indian Council of Forestry
Research and Education in the Ministry if Environment, Forest and Climate change;

9 Joint Secretary to the Government of India in the Ministry of Earth Sciences;
(10) Joint Secretary to the Government of India in the Ministry of Panchayati Raj;
(11) Joint Secretary to the Government of India in the Department of Science and Technology in

the Ministry of Science and Technology;

(12) Joint Secretary to the Government of India dealing with the Scientific and Industrial
Research in the Ministry of Science and Technology;

(13) Joint Secretary to the Government of India in the Ministry of Tribal Affairs;

Members appointed on Annual rotational basis under clause(c) of sub-section (4) of section 8:
(14) Member-Secretary, State Biodiversity Board of Rajasthan.

(15) Member-Secretary, State Biodiversity Board of Arunachal Pradesh.

(16) Member-Secretary, State Biodiversity Board of Tamil Nadu.

(17) Member-Secretary, Union territory Biodiversity Council of Andaman and Nicobar Islands.
Non official members under clause (d) of sub-section (4)of section 8:

(18) Dr. Alka Rao (upto 05.09.2026)
(19) Dr. Joy Kumar Meiteilaishram (upto 05.09.2026)

F1) J—
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(22) Dr. Gouri Joshi (upto 05.09.2026)
(22) Shri Hanchinal R. Ramappa (upto 05.09.2026)

Member Secretary under clause (e) of sub-section (4) of section 8:
(23) Dr. B. Balaji, Member-Secretary

2. The term of members shall be for a period indicated against their names under paragraph 1 of this
notification.

[F. No. J-22018/46/2003-CSC(BC) Vol. 1]
RAGHU KUMAR KODALLI, Adviser/Scientist ‘G’

Note.-The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (ii) vide number S.0. 1147 (E), dated the 1% October, 2003 and subsequently amended vide notifications
numbers S.0. 497 (E), dated the 15" April 2004; S.0. 262 (E), dated the 22" February, 2007; S.0. 389 (E), dated
the 15" February, 2010; S.0. 3299 (E), dated the 31% October, 2013; S.0.1351 (E), dated the 7™ April, 2016;S.0.
897 (E), dated the 21% March,2017; S.0.1850 (E), dated the 11™ June, 2020; S.O. 1720(E), dated the 30" April,
2021 and last amended vide S.O. 4037 (E), dated the 6" September 2023.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. GORAKHANATH [ Ditulysmedy GonAcia

NATH YADAVA
YADAVA Date: 2025.01.18 11:31:3



